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CRLMP. NO(s). 17557/2012 in
Petition(s) for Special Leave to Appeal (Crl)... 2012

(From the judgenent and order dated 19/06/2012 in CRLA No. 658/ 2005 of
H GH COURT OF MADRAS)

G VENKATANARAYANAN Petitioner(s)
VERSUS
STATE OF TAM L NADU TR. CBI Respondent ( s)

(for exenption from surrendering)

Date: 31/08/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
[N CHAMBERS]
For Petitioner(s) M. K V. Viswanathan, Sr. Adv.

M. Kuriakose Varghese, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

The

The application for exenption fromsurrendering is allowed

in ternms of the prayer nade.

The special |eave petition be listed before the Court after

ei ght weeks.

| (Parveen Kr.Chaw a) | | (Phoolan WAti Arora)
| Court Master | | Court Master



